
P4perslaid AUGUST 25, 19t!9 Mess from R.S. 

lIuroANESE ORE (INDIA) LTD.-GOVT. 
REVIEW AND ANNUAL REPORT 

BHRI D. R. CHAVAN: On behalf 
of Shri Jaganath Rao, I beg to lay on 
the Table a copy each of the follow-
ing papers (Hindi and English ver-
sions) under sub-secti"Dn (1) of sec-
tion 619A of the Companies Act, 
1966:-

(1) Review by the Govern-
ment on the working of the 
Managanese are (India) 
Limited, Nagpur, for the 
year 1967-68. 

(2) Annual Report of the 
Managanese Or (India) 
Limited, Nagpur, for the year 
1967-68 alongwith the Audit-
ed Accounts and the com-
ments Of the Comptroller and 
Auditor General thereon. 

[Placed in Library. See No. LT-
1801/69.] 

STATEMENT ON FLOOD SITUATION 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): I 
beg to lay on the Table statement on 
the flood situation in the C"Ountry. 
[Pl:aced in Library. See Nt!. LT-
111&2/69.] 

NOTIFICATIONS UNDER CUSTOMS ACT 
AND CENTRAL EXCISES 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA): On !lehalf 
of Shri P. C. Sethi. I beg to lay on 
the Table-

(1) A copy each of the following 
Notifications under sections 
159 of the Customs Act, 
1962:-

ti) G.S.R. 1908 (Hindi version) 
publi.shed in Gazett!e! of 
Ind1a dated the 9th August, 
1969, together with an ex-
planatory Memorandum. 

(ti) G.S.R. 1909 (Hindi ver-
sion) published in Gazette 

of India dated the 9th 
Aur;ust, 1911l1, together with 

an explanatory memo-
randum. 

(ill) G.S.R. 1910 published in 
Gazette of India dated the 
9th August, 1969, together 
with an explanatory memo-
randum. 

(iv) G.S.R. 1911 published in 
Gazette t!f India dated the 
9th August, 1969. 

(v) G.S.H. 1916 published in 
Gazette of India dated the 
11th August, 1969, together 
with an explanatory memo-
randum. 

[Placed in Lwrary. See No. LT-
1803/69.] 

(2) A copy each Of the follow-
ing Notificati·ons issued under 
the Central Excise Rules; 
1944:-

(i) G.S.R. 1828 and 1829 (Hindi 
version) published in 
Gazette of India dated the 
2nd August, 1969, together 
with an explanattlry memo-
randum. 

(ii) G.S.R. 1972 published in 
Gazette of India dated the 

16th August, 1969, together 
with an explainatory memo· 
randum. 

[Placed in Library. See No. LT-
18&4/69.] 

(3) A copy of Notification No. 
S.O. 3210 published in 
Gazette Of India the 8th 
August, 1969, issued under 
section 104 of the Income-
tax Act, 1961. [Placed in 
Library. See No. LT-1804/ 
69.] 

13.12 hrs. 

MESSAGE FROM RAJYA SABHA 

SECRETARY: Sir, I have ttl re-
;port the following message received 
from the Secretary of Rajya Sabha:-

''In aceordance with the pro-
visions of rule 127 of the Ruia 



Election to BHADRA 3, 1891 (SAKA) Re. Presidential 286 
Election Committee 

of Procedure and Conduct of 
BuSiness in the Rajya Sabha, I 
am directed to inform the Lok 
Sabha that the Rajya Sabha, at 
its. sitting held On the 21st Aug-
ust, 1969, agreed w.thout any 
'amendment to the Gold (Control) 
Amendment Bill, 1969, which was 
passed by the Lok Sa bha at its 
sitting held on tire 11th August, 
1969." 

ELECTION TO COMMITTEE 

·COMMITTEE ON PuBLIC UNDERTAKINGS 

THE MINISTER OF PARLIAMEN-
'I'ARY AFFAIRS AND SHIPPING 
AND TRANSPORT (SHRI K. RA-
'GHURAMAIAH): I beg to move: 

"That the members of this 
House do proceed to elect in the 
manner required by sub-rule (3) 
of Rule 254 read with sub-rule 
(1) of Rule 312B of the Rules of 
Procedure and Conduct of Busi-
ness in Lok Sabha, one member 
from among themselves to serve 
as a member tlf the Committee on 
Public Undertakings for the un-
expired term Of the Committee, 
vice Shri G. S. Dhillon resigned 
from the Committee." 

MR. CHAIRMAN: The question is-

"That the members of this 
House do proceed to elect in the 
manner required by sub-rule (3) 
tlf Rule 254 read 'with sub-rule 
(1) of Rule 312B of the Rules of 
Procedure and Conduct of Busi-
ness in Lok Sabha, one member 
from among themselves to serve 
as a member at the Committee 
on Public Undertakings for the 
unexD~red term tlf the Committee, 
vice Shri G. S. Dhillon resigned 
from the Committee." 

The maticm was adopted. 

13.14 brs. 

RE. PRESIDENTIAL ELECTION 

SHRI P. G. SEN (Purnea): Sir, I 
had tabled an adjournment motion. 

MR. SPEAKER: I know. The com-
plaint was this. He came to me with 
certain figures and information about 
the election of the President, that it 
has been misrepresented in ~ 
papers. Of course, that does not re-
late to anything that happened in 
this House. 

SHRI P. G. SEN: I have to make 
one submission. You are the custo-
dian of the rights and privileges of 
the House here. Whatever happens, 
we sometimes ask you, and some-
times you pull us up; and we are 
happy about that. But the thing is 
this. Whatever happens here or out-
side, fur instance, when Members are 
arrested, you get the information of 
the arrest from the megistrates. So, 
in that way, whatever happens to 
us either "inside the House tlr outside, 
the information is given to us. And 
this august House has a remedy. 

What I want to emphasise ill thill. 
The matter relates to one MP here, 
who was sometime before, the Speaker 
of this august House. He was a con-
testant in the Presidential election. 
Now, a newspaper, the Hinduatafl 
Standard of 21st August, Calcutta. . . 

(l'nterTuption) . 

MR. SPEAKER: Please sit down. 
You showed me all that information 
~n the Chamber also. I have very 
carefully considered it and I discussed 
it with you also. Of course that may 
be wrong but still that does not 
arise out of or throug;h the proceed-
ings of the House, nor is it anyway 
connected with the fundamental -or 
basic rights tlr privileges of thill 
House, except that something happen-
ed outside. 

SHRI P. G. sEN: Sir, Secretary, 
Lok Sabha was the returning otfteer. 


